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CE:!ITRAL AD ·1INISTRATIVE 'rRIBUNAL - - --ALLAHABAD BENCH 
._.._ - _.._,_ - --

ALLAHA.BJ.\D 

327 0 f 1994 ----
All ahabad this the 11th day of October. 2000 --

f 

!:!£n • ble Mr . s ~I-! ~gvi. Member ( J) 

i\ j ai Kumar. contingent 

Post Office. Al l ahabad 

211002. 

Paid Waterman, He ad 

Kutchehry, Allahabad-

Applicant 

By Advocate Shri K . P . Srivast ava 

Versus 

1. Union of India through Secretary, Co:nm­

uncia tion( P ), Gove rn.'1\ent of India. New· 

Del hi. 

2 . Senior su_perint ndent of Post Offices. 

All ahabad . 

3. The Postmaster General. Allahabad Region. 

Allaha bad . 

Respondents 

By Advocate Shri c . s . Singh 

r 
0 R D E R ( Oral ) - - - - -

By Hon • ble titr . Nasvi. M .mber ( J) S . K . I . --
Shri Ajai Kumar. Contingent paid 

Wate rman in the res~ndents establis hment h a s 

c o"lle up be f ore the Trl bunal s eeking r e lief to 

· the effect that the r e spondents b e d irected to 

absorb the applic a nt i nto regular establishment 
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as Group 'D' Nan/Test c a tegory beirg eligible 

in~all r e s pect and a l so to regul a rise the 

services of the applicant w.e . f . 0 4 .11.1983 

with consequential benefit as provided to 

similar! y si t uated e1l.1?loyees through judgment 

in O .A.No.1070 of 1987 dated 27.5.1992. The 

appl ica nt has co11e up on the strength of the 
\ 

facts th a t he was a ppointed as contirgent paid 

Group ' D' Non-Test c a tegory f u1:'1 time Waterman 

in Allahabad Kutchehry Po s t Office w.e. f . 11. 4 .83 

by the respondents on daily rated monthly payment. 

He was g r a nted temfX)rary stat95 w.e.f. 29.11.1989. 

The applica.11 t moved for regularisation of his 

service vide representation dated 10.5.1993 an.:1 

o s.11.93 for being absorbed i nto regul a r e st-

' - . .. 

ablishment as Group ' D' in view of p rtbvis ion 

contained i n Rule No .154( a) of the Ma nual Pay 

a nd AllO\'lanc es of the Officers in P & T Deptt. 

and Rul e 32(iii) of ·Chapter I r egarding appoint-

ment and Promotion Gene ral Rules of the P & T 

r1anua l Vol.IV and also orders of D. G. (P) issued 

from ti 11e to time and a l so on the strength of 

benefit provided under order of the Hon'ble 
• 

Tri buna l in Basude o Vs . Union of I ndia and Other. 

vJhe n t he grievance o f the applicant was not 

redressed by the authorities in department, he 

h as come up before the •rri buna l seeking relief 

as mentioned above . 

2 . The res1 'ondents have contested the 

case vii th v e ry simple pl eadirg that 

J~"' 
the case of 
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the a_ )pl icant \>Jill be considered for regulari­

sation at h is turn and also that no jnnior or 

subsequently a pp:>inted e:nployee in the category, 

has been given any benefit of r egularisat i o n in 

supersession to the clain of the a ??licant . 

3. Hea rd. the l earned counsel for the 

parti es and perused the· record. 

4 . It i s a mat ter in which there is 
• 

no dis pute a~on;J the contestin;J par t ies J n the 

facts of the case. The ap~>licant c l ai 1\S tha t he 

be regularised \1 . e . f . 04.11.1983 e~u'lee i.c . the 

dat'~ of his initial apq>ointment ·whereas the res­
"'1.,11-(.. 

pondentsLg iven a caution that he can only be 

regularised a t his tunn on occurance o f vacancy • 

5 . For the above , I find no caBe i s made 

out to command the res :-:ondents t o regularise t he 

service~ of the a _)plicant ignoring the position 

of his turn and v a cancy in the cadre . However, 

the o . A. is dis,po sed o f \'lith the observation that 

the applic d.nt be consi dered for reg ulari s ation of 

his services when he becomes elig i bl e to t he same 

i n view of lergth of his s e rvice and posi tion of 

his seniority in the c adre to tvhich he belorgs . 

No o r d e r as to costs . 

, 
Menber (J) 

/M .M ./ 
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